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The Registrar
National Green Tribunal
Principal Branch, New Delhi

in oA No. 461 of 2019 - Titled Ram Awar yadav v/s Union of India & oRS.

Hon'ble National Green Tribunal, New Delhi order dated 23.5.2019.

7 Dated

ject:

As ordered by the Hon'ble National Green Tribunal, Principal Branch, New
i dated 23.5.2019, please find attached the Status Report based on the facts in oA No.
of 2019 - Titled Ram Avtar Yadav V/s Union of India & ORS as reported by the

ator of Forests (South Circle), Gurugram. The undersigned agrees with the status
submitted by the Conservator of Forests (South Circle), Gurugram and is hereby

itted to the Hon'ble NGT for its consideration and fuither orders.

: As above.
Yours faithfully



tf

STATUS REPORT BASED ON FACTS IN OA NO 461 OF 2OL9
TITLED RAM AVTAR YADAV Vs UNION OF INDIA & oRS.

*********

In the OA No 46L of 20L9, Shri Ram Avtar Yadav, applicant had made a prayer

stop illegal construction of road and other illegal activities at rectangle No 81 in Killa

. 4/2, 5/L, 6/3, 7 /'l., in Manesar Village, Gurugram District, Haryana in violation of

Forest [Conservation) Act 1980.

e Hon'ble National Green Tribunal while considering the matter on 23.05.2019 has

the following orders:

Before we consider the matter further, we find it necessary to require a report on

tual aspects from the Principal Chief Conservator of Forest( HoFF), Panchkula,
na which may be furnished within one month by e-mail at ngtrthng@gmail.com.

A copy of this order be sent to the Principal Chief Conservator of Forest (HoFF),

nchkula, Haryana by emailfor compliance.

The applicant may furnish a complete set of papers to the Principal Chief conservqtor
Forest (HoFF) and fiIe an ffidavit of service within one week".

compliance of the order of the Hon'ble Tribunal, factual report is submitted as

der:

After perusal of revenue record and records present in the Gurugram Forest

ision, it has been observed as under:

o The land in question is a small hillock in village Manesar covering the Killa

Numbers 4/2 (0-L6),5/L (2-I4),6/3 [0-11), 7 lI (0-L9) in the Mustil No. 81

measuring total area of 5 Kanal 0 Marla (2500 sqm). Copy enclosed as

Annexure-I.

o All the above mentioned Kila Numbers fall in the category Gair Mumkin

Pahar, a term mentioned in the Aravalli Notification dated 07.05.1992. No

construction activities can be carried out in the said area as per Aravalli

N otification without p ermissio n from comp etent auth orities.

A perusal of records of Aravalli Project Plantation of village Manesar reveals

that all the above mentioned Killa Numbers are covered under Aravalli

Plantation. That in the judgement dated 18.03.2004 in Writ Petition (civil)

4677 of 1985, in the matter of M.

Hon'ble High Court observed as unde



"Reference cqn also be usefully mqde to the part of the state of Forest Reporl

1999 issued by Forest Survey of India in relation to Haryana. It inter alia,

provides that large scale plantations were carried out under Aravalli project

since 1992. The document claims increase of the forest cover in the State as a

result of plantation under the Aravalli project. It,inter alia, mentions that forest

cover increase in Gurgaon and Fqridabad is mainly due to plantation raised

under the Aravqlli project which was stqrted in early 1-990s, In these matters,

neither the State nor the lease holders cq.n be permitted to turn round and now

take a stand that the areas covered under the Aravalli project is not forest."

Therefore, areas of Aravalli plantation project are to be considered as 'Forest'

and Forest [Conservation) Act 1980 is applicable on the said piece of land.

o Some days back, a complaint was made by the applicant Sh. Ram Avtar

Yadav of village Manesar that a path has been constructed by doing illegal

mining in the said piece of land.

o The Range Staff of Gurugram Range visited the site on0L.04.201-9 and it was

found that there is violation in the hillock and the land has been broken in

an area of 30 m x 2m - 60 sq m for construction of road. A Forest Offence

Report was registered by the Forest Department vide FOR No. 015 Book No.

0489 Dated 0t.04.20t9 against the Sarpanch of Manesar - Ms. Puja Devi.

Copy of FOR is enclosed as Annexure-Il.

o A complaint was also registered with Mining Officer, Gurugram and a notice

was issued to Sarpanch, Manesar for the same on 02.04.2019 for violation of

Rule 142 of Haryana Minor Minerals Concession, Stocking Transportation of

Minerals and Prevention of Illegal Mining Rules 20L2. It was learnt that

some fine was imposed by Mining Officer and the same was deposited and

the work of construction was stopped. The office of the Divisional Forest

Officer, Gurugram vide its office letter No. 1505 dated 30.09,2019 has asked

Regional Officer, Haryana Pollution Control Board,Gurugram to take

appropriate action as per rules under the Aravalli Notification dated

07.05.1992 as the category of land where violation has taken place is Gair

Mumkin Pahar.

o A perusal of Google Earth Image, it was revealed that other than path, some

constructions have also been raised on the same piece of land on the other



side of the hillock. The image of digitized map overlay on Google Earth is

enclosed for reference Annexure-I[.

The actual area in which construction has been raised and area has been

encroached upon will be calculated after survey and demarcation with

revenue officials. Prima face, it was found that construction has been carried

out illegal in an area of 750 sq m. Forest Offence Report will be registered

after demarcation of land and the land will be vacated.

A letter has been written to Tehsildar, Manesar for survey and demarcation

of two hillocks located side by side (Annexure-IV). Both hillocks are

covered under Aravalli Plantation.

It has been observed that violations have been done in the other hillock also.

Actlral area under violations will be calculated after survey and demarcation

of the area by Revenue Authorities.

qoutb Cilclc. GURGAt ri.



Annexure-I



Annexure-II
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Annexure-III


